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11ft ~: iflfI If<! t,lfro ~ 
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ri ..... 
Mr. DPilty-Speaker: Will the hon. 

Member please sit down'? 

1Ift~:jt.. .. 
Mr. Deputy-Speaker: I name Shri 

Bagri. He will leave the House. 

Mr. Deputy-Speaker: Order, order. 
Please obey the Chair. 

11ft ~: If& Ifi1:ft 'Wi i" ~ 
«mr iIiT amr ~ '1ft W£.r ~ ~ 
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Mr. Deputy.Speaker: I am very 
sorry. Order. order. 

Shri Raghuna1h Singh (VaranasiJ: 
The Chair should be obeyed. 

IUr. Deputy-Speaker: Order, order. 

Sh,-i Bagri then left the House. 

INDIAN AIRCRAFT (AMENDME.'1T) RULES 

The DePilty MiDister in the Ministry 
of Transport and Communicationr, 
(Shri MOJiuddin): I beg to lay on the 
Table a copy of the Indian Aircraft 
(Amendment) Rules. 1963. published 
in Notification No. r;SR 808 dated the 
11th May. 1963. und~r section 14A of 
the Indian Aircraft Act, 1934. together 
with an explanatory note. [Placed in 
Library. See No. LT-1480/63]. 

lU! hrs. 
PRESENTATION OF PETIT:ONS 

8hri Narasimha Reddy (Rajampet): 
present a petition sij(Iled by a peti-

tioner relating to Illlotment of fund! 

(No.4) Bill 
to States for popularisation of cow 
dung gas plants. 

Sllrl C. Dass (Tirupathi): I beg to 
present a petition signed by a "eti-
Lioner relating to the Indian Railways 
Act. 1890. and the Rales framed there-
under. 

Mr. DePilty-Speaker: These will be 
referred to the Committee OD 
Petitions. 

12.42,. hrs. 

APPROPRIAT:ON (NO.4) Bn.L. 1963 

The Deputy Minister In the Minis-
try of Finan.ce (Shrl B. R. BhagatJ: 
On behalf of Shri Morarji Desai. I beg 
to move·: 

.s: 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of th" 
Consolidated Fund of India for 
the services of the financial year 
1963-64, be taken into considera-
tion". 

Mr. Deputy-Speaker: The question 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the services of the financial year 
1963-64, be taken into considera-
tion". 

The motion was adopted. 

Mr. Deputy-Speaker: The quc.;Lici1 
is: 

"That clauses 1 to 3, the Sche-
dule. the Enacting Formula and 
the Long Title stand part of the 
Bill". 

The motion UXI8 adopted. 

Clauses 1 to 3, the Schedul.e. the En-
acting FQTmu!a and the Long Title 
were added to the Bill. 

·Moved with the recommendation of the President. 
857 (Ai) L.S.D,-6. 


